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explanatory memorandum. [Plac­
ed in Library, See No. LT-10581/
76.]
(2) A copy each of Notification

Nos. G.S.R. 128(E), 129(E), 132(E), 
133(E), 135(E) to 153 (E;, 157(E) 
to 159(E), 161(E) to 198(E),
196(E), 197(E), 200(E), 201(E) and 
203(E) (Hindi versions) published 
in Gazette of India dated the 16th 
March, 1976 issued under the Cen­
tral Excise Rule, 1944 together with 
an explanatory memorandum. 
[Placed tn Library. See No LT- 
10580/76]

(3) A copy of Notification No. 
G.S.R. 229(E) (Hindi version) pub­
lished in Gazette of India dated the 
16th March, 1976 under sub-section
(5) of section 3 of thei Indian Tariff 
Act, 1934 together with an expla­
natory memorandum, fPlaced in 
Library See No. LT-10580/76]

(4) A copy of the Central Excises 
(Tenth Amendment) Rules, 1976 
(Hindi version) published in Noti­
fication No. G.SR 160 CE) in Gazette 
of Tndia dated the 16th March, 1976, 
under section 38 of the Central 
Excises and Salt Act, 1944 together 
with an explanatory memorandum. 
[Placed in Library. See No LT- 
10580/76.]

S t a t e m e n t  s h o w in g  a d va n ce  t o  be 
DRAWN FBOM CONTINGENCY F u n d  OF 

I n d ia

THE DEPUTY MINISTFR IN THE 
MINISTRY OF HOME APPAIRS 
(SHRI F. H MOHSIN): I beg to lay 
on the Table a statement (Hindi and 
English versions) showing advance 
proposed to be drawn from the Con­
tingency Fund of India during the 
*Vote on Account’ period of 1976-77 
for expenditure on a ‘New Service* 
viz., the North Eastern Electric 
Power Corporation Private Limi­
ted, for which necessary pro­
vision had been made in the Demands 
for Grants for 1976-77. [Placed 
Library. See No. LT-1A582 /76.]

NQTOwcATiwa vm m  %mmtt
A*?xHM8y Aw FQB<*

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI 
J. B. PATNAIK: I beg to lay 
on the Table a copy of the Re­
serve and Auxiliary Air Forces 
Act (Amendment) Rules, 1976 (Hindi 
and English versions) published in 
Notification No. S.R.O. 23 in Gazette 
of India dated the 14th February, 1976, 
under sub-section (4) of section 34 of 
the Reserve and Auxiliaiy Air Force 
Act 1952. LPlaced in Library. See N&. 
LT-10583/76.]

R e v ie w  a n d  A n n u a l  R eport o n  a h e
WORKING 0 7  THE RURAL ELECTRIFICATION

C o r p o r a t io n  f o r  1974-75

CTlf (sfto
fa jw rc srcmt) t t  ^T?ft
1956 9TTT 619*F S’TOTTT ( l )
% SRRTrT PfMfafarar W t ?PTT
sriinfr sraRor) srfsr

<TC5T t * f  :—

(1 ) ffnr faro,
% *pt 1 9 7 4 - 7 5

t r o  n̂ftflprT 1

( 2) vm f^rhR ® r fMnr, T f
fewft “FT ^  1974-75
^tt srRrwf, ?t*st

qftfifRT 5WT &T T*

- A f*1--1.srt THnrr®nTT 1

[Placed in Library. See No. LT- 
10584/76.]

D e t a i le d  D e m a n d s  f o r  G r a n t s  o f  i h e  
M in i s t r y  o f  S h ip p in g  attd T r a n s p o r t  

f o r  1976-77

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSHILA ROHATGI): I beg 
to lay on the Table a copy of the 
Detailed Demands for Grants (Hindi



1*5 Cm m totp on Ptivut* CSJBtSA n> 1«*» (SARA) S eon on H c^ ftM iea l-ct6  
Jfcmfwiv* 'MRi «fed ottisfence to
Resolutions Mozambtqitm (St.)

*ad Snclish version*) at the Ministry 
Shipping and Transport for 1976-77. 

{Placed in Library. See No. LT- 
10585/78.]

12.08 fan.

MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I have 
to report the following message receiv­
ed from the Secretary-General of
Rajya Sabha —

"In accordance with the provisions 
of sub rule (6) of rule 186 of the 
Rules of Procedure and Conduct of 
Business in the Rajya Sabha, I am 
directed to return herewith the Guja. 
rat Appropriation Bill, 1976, which 
was passed by the Lok Sabha at its 
sitting held on the 20th March, 1976, 

and transmitted to the Rajya Sabha 
for its recommendations and to state 
that this House has no recommenda­
tions to make to the Lok Sabha in 
regard to the said Bill.”

12.04 hrs.

COMMITTEE ON PRIVATE MEM­
BERS' BILLS AND RESOLUTIONS

S i x t y - f ir s t  R e p o r t

SHRI G. G. SWELL (Autonomous 
Districts): I beg to present the Sixty- 
first Report of the Committee on 
Private Member*’ Bills and Res&utfohs.

PUBLIC ACCOUNTS COMMTTTEE

H undred  a n d  N in e t y - se ven th  R e po rt

SHRI H. N. MUKERJEE (Calcutta- 
North East): I beg to present the 
Hundred and Ninety-seventh Report 
of the Public Accounts Committee on 
Trade Fairs and exhibition’s-—Para­
graph 47 of the Report of the Comp­
troller and Auditor General of India 
for the year 1973-74, Union Govern­
ment (Civil), relating to the Ministry 
of Commerce.

COMMITTEE ON THE WELFARE" OP 
SCHEDULED CASTES AND SCHE­

DULED TRIBES
F i f t y - f i r s t  RKrosr

SHRI D. BASUMATARI (Kohraj- 
har) I beg to present the Fiffy-flrst 
Report of the Committee on the Wel­
fare of Scheduled Castes and Schedul­
ed Tribes on the Ministry of Home 
Affairs—Atrocities on Scheduled
Castes in (i) Village Budhuchak 
(District Patna); and (ii) Village 
Amli Kaur (District Banda).

12.06 hrs.
STATEMENT RlC ECONOMIC AND 

TECHNICAL ASSISTANCE TO 
MOZAMBIQUE

THE DEPUTY MINISTER IN TFE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIFINPAL DAS): The House 

is aware of the recent provocative and 
aggressive acts committed by the racist 
regime in Southern Rohdesia against 
Mozambique. Tn the face of these pro­
vocations, the Government of Mozam­
bique, on March 3, 1976, closed the
border and severed all trade and com­
munications with Rhodesia. This 
courageous step implementing U.N. 
sanctions has opened a new stage In 
the struggle tor the liberation' of the


